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various products, the range and quantum
of exemptions from duly granted and the
volume of exports of excisable goods, the
increase in the production of excisable
goods which are cleared for home con-
sumotion on payment of duty will be
reflected in the revenuc of Central Excise
from such production.

The figure given below, of the revenue
collected during the last 3 financial years
in the Central Excise Collectorates of
Delhi, Chandigarh, Jaipur, Meerut, Kanpur
and Allahabad whose jurisdictions taken
together covers the territories of the State
of UP. Punjab Haryana, Jammu &
Kashmir, Himachal Pradesh, Rajasthan
and Union Territories of Delhi and
Chandigarh, do not show any fal] :—

Rs. in crores

APRIL 15, 1983

1980-81 1053.08
1979-80 1071.90
1981-82 1260.03

(¢) and (d) In view of (a) and (b)
above, does not arise.

Evaluation of Impact of Tax Concessions
on Revenue Receipts

7487. SHRI CHITTA BASU : Will
the Minister of FINANCE be pieased to
state :

(a) whether it is a fact that Companies
could generally get away without paying
any tax by availing themselves of the tax
reliefs and concessions ;

(b) whether any assessment or cvalu-
ation has been made on the impact of the
varjols tax reliefs and concessions on the
revenue receipts of the Government dur-
ing the last five years ;

{c) if so, the findings thereof ;

(d) whether any assessment has been
made about the fulfilment of the objects
for which such reliefs and concessions
were provided ; and

¢¢) if so, the findings thereof ?
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THE MINISTER OF STATE IN
THE MINSTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir. It
is a fact that because of certain tax conces-
sions allowed under the Income-tax Aect,
some highly profitable companies with a
growth-track record have not pajd any
income-tax or have paid a relatively small
proportion of their profits as income-tax
for some assessment years.

(b) while an estimate of the revenue
loss is made when any new tax incentive
is proposed by thc Government, an assess-
inent or evaluation of the overall impact of
all the tax reliefs and concessions allowed
under the law on the revenue receipts of
the Government during the last five years
has not been madec.

(¢) Does not arise.

(d) and (e) the tax relicfs and con-
cessions allowed wunder the law are
reviewed periodically, particularly in
connection with the budgetary exercises,
and the results of the review are reflected
in the proposals contained in the annual
Finance Bills.
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fawr ey ¥ S9-naAt (o wATgA
qart) : (F) AR (@) g9 wgwA A
fazgqa &1 SiF-3i&d qar TAA 1T
TAH AT JIAT AT AT L FIA AT
FILITE & IR0 ¥ FIAFA &1 (G991
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wrarst #1 @ gear fradr § &R
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